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AFFIDAVIT IN REJOINDER TO THE JONT SITE

INSPECTION REPORT DATED 19,02.2024 AND
OBSERVATIONS WITHRESPECT TO SITE INSPECTION TO
VERIFY COMPLIANCE OF CURRENT STATUS.

1, Mrs Judith Almeida, aged 69 years, daughter of late Joseph Henry
Baptiste, R/o. H. No. 257/1, Bagdem, Ward 3, Colva, Salcete, Goa,
President of the Colva Civic and Consumer Forum, do hereby solemnly

state on oath and affirmn as under:

1. That para no. 2 of the Order dated 15.01.2024 of the Hon'ble

National Green Tribunal, Western Zone Bench at Pune, read as“
....we direct that respondent No.l - GCZMA along with Vllage
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2. Thet Subsequnt to the above eterened erder dtd. 15.01.2024. the

Appellant on 12.02.2024 communicated via cnail to the Resp. 1,

oqueting that the Site Inspection be conducted. Copy otf email DT

12.02.2024 comsondene annexed herewith as Exhibit Al

TALUS
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3. That ordingiy a Site Inspection notice was issued by the

Respondent no. l and the inspection was fixed on 19.02.2024.

4. hat on i9.02.2024, the Appellant communicated via email to

Rspondent no. 1, through its Member Secretary requesting to

permit a vounteer of the forum to join in the inspection so that

photographs of the violations could be taken. Copy of email

correspondence dt 19.02.2024 annexed herewith as Exhibit A2

3. That at the time of the Joint Site Inspection on 19.02.2024, despite

informing the Expert Member of my letter to the Momber Socrotary

requesting for permission for a volunteer to join the said

inspection,the expert member of Respondent no. 1 directed the

representative of Respondent no. 4 to remove the volunteer from the

Inspection site.

6. That further, the representative of Respondent no. 4 forcefully

commanded the volunteer to delcto all tho photographs taken

including those from the recycle bin and leave the inspection
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site.Such unreasonable and unjust action of the authority indicated a

compronmiscd site inspection.

7. That at the said Site inspection, the Engineer escorting the

Rospondont no. I clickod more than 10 photographs and recorded

measurements of the reception room, toilets, electricity room, Br
and restaurant, all housed in the stilt parking area of the structure,

but none of these violations are mentioned in the final Site

Inspection Report dtd. 19.,02.2024 effectively confirming the

apprehension of this Appellant despite the Proceeding sheet stating

"Detailed report will follow'. Annexed as Exhibit A3 is a copy of

the email dtd. 20.02.2024 communicating to the Respondent 1

Authority the events that occurred during the Site Inspection.

8. That since the next date of hearing was listed for 22.03.2024, this
Appellant communicated by email to the Respondent no. 1 on

11.03.2024 requesting that the Site Inspection report be provided at

the earliiest. Copy of email correspondence annexed herewith as

Exhibit A4.

The Appellants observations during the Site Inspection that has
not been recorded in the Report dt. 19.02.2024 prepared by thè

R.lauthority:

9. That on receipt of the said Site inspection Report, several

deficiencies were noted and hence this Appellant submitted a written

statement to the Chairman of the Respondent no.1 on 24.04.2024.

listing out several violations that were not recorded in the report

though the order clearly stated that the inspection was to record the
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Current status' of the site. The letter also included a request that a

Ro-Inspection be conducted. That till date there has becn no

responsc from the chairman of the Respondent no. 1 Authority to

my request. Copy of the written statement dtd. 24.04.2024 annexed
herewith as Exhibit A5

10. That in the above-mentioned written statement dtd. 24.04.2024,the
following violations were listed as reasons for the re-inspection:

. The details of the said inspection report at point 1, falsely records

that the survey no 24/1 of Colva falls between 200-500m of HTL

of CRZ- IIIas per CZMP 2011.

That annexed herewith as Exihibit A6 is a copy of plot A of sy.

No. 24/1 of Colva village, superimposcd from the Satellite
image onto the CZMP 2011 which locates the said plot within
200 metres of HTL as evidence of the attempt by the Expert
Member to mislead this Hon'ble Tribunal.

ii. The Stilt Parking houses a Restaurant and Bar + an enclosed

Reception area leading to the upper floor t separate toilets for

male and female + an Electrical room. Measurements of all the
enclosed portions in the Stilt were taken but the report is

completely silent on these violations.

That as an evidential option, annexed herewith as Exhibit A7

Colly are photographs of 3D Goole images of part of the

existing use of the Reception room, Bar and Restaurant in the

enclosed area and inthe stilt parking both of which occupy the

Stilt parking area thus converting the impugned Structure
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into M Ground+2 storevs in the NDZ of CRZ II ofColva

village, Salcete which is in violation of the CRZ Notification

1991.

ii. Measurements of the built un arcas of the first and sccond fioors

were not takcn dospite our rcquests.

iv. The cntire arca at the cntrancc to the propcrty which was cariier

OCcupicd by an illegal restaurant called 49er's, has bcen

demolished subscquent to filing of the Appeal 51 /2022 and has

now becn concretiscd which is a violation.

Almost all of the arca surrounding the ground floor has been

concretized.

Annexed as Exhibit A8is a photographs of the concretized area

vi. Sewage chambersS were seen overflowing creating an extremely

unhygienic environment.

I1. That survey no 24/1 clearly falls within the NDZ of CRZ - III area of
Colva Village and the original constructed area being 468.09 built up

as per the Site Plan dt01.12.1995 (refer page 77 of booklet ). It is not

known how after 19.02.1991 oftheCRZ Notification 1991, the Chief
Town Planner permitted a Stilt + two upper floors with a total area of
341.80 +341.80 sq.mts = 683.60 sq.mts arca.

12, That as per the report of the architect of Respondent no. 4,(refer

pagel80 ofpaper book )it is clear that the Respondent no. 4 has

reconstructed the building_ without any Approvals by
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13. Itherefore submit that the ioint report dt 19.02.2024

increasing/cxtending the built un area of each of the three floors from

341.80 sq.mts.to 428.21 sq.mts., with an equivalent of built-up area

of approximately 1,264.63 sq.mts as against the original 468.09

Sqits thus violating the CRZ Notification which only permits the

plinth area as existed prior to 19.02.1991 in the NDZ of CRZ III.

(INDIA

Reg No

misleading of the status of the existing violations

14. That prima facie it is evident that the Respondent no. 4 has no respect
for the law and has blatantly violated the rules of the CRZ
Notification and the Environment Protection Act 1986.

Solemniv affirmed bcfore me by

Istate that contents of paragraphs 1(p), 2(p), 3(p), 4(p), 7p), 8(P),
P(P), 10(p) and 11(p) are correct and true to my own knowledge and
documents/records and that contents of paras 5(p), 6(p), 7p), 9P),
10(p), 12(p), 13(p) and 14(p) are submissions made which I believe
to be truc and correct. No part of it is false and nothing material
has been concealed therefrom, and the annexures enclosed are true
and correct copies of their respective originals.

Solemnly affirmed at Margao on this 05 Day of August 2024.

Who is identified to me by

lectue.9..KNRORRAS
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7/29/24, 9:28AM

Gmail

1 message

Cn Sub;1.Executlen of ordor dt 15.01 p024 issatedhy the Hon'ble Natlonal Green Tribunal, (WZ), Pune. (Endosed). 2. S!

Judith Almeida <judith.almeida1707@gmail.com>

Sub:1. Execution of order dt 15.01.2024 issued by the Hon'ble National Green
bunal, (wZ), Pune.(Enclosed). 2. Site Inspection of Survey no 24/1,Colva

Village

CONSUMER FORUM

To

geama gczma <goacoastalzone@amail.com>, secvenv.goa@gov.in, arunmishra.au@gmal.cOm

The Chairman/Member Secretary,

Date: 12/02/2024

House No 257/1, Bagdem, WNard 3,Colva, Salcete-GOA 403708Mob: 9823085206

Goa Goastal Zone Management Authority
4h Floor, Dempo Towers, Patto,
Panaji, Goa 403 001.

Sir,

ExHIB11

Reg No 268/Goal2009

Judith Almelda <judith,almeida1707@gmail.com>
A-1

2. Site Inspection of Survey no 24/1, Colva Village.

Thanking you,
Faithfully,

Sd/

Sub : 1. Execution of order dt 15.01.2024 issued by the Hon'ble National GreenTribunal, (WZ), Pune. (Enclosed).

289

Mon, Feb 12, 2024 at 5:17 PM

Ref: CCCF/ GCZMA/ 25 I2023-2024,

COLVA CIVIC AND

Out of abundant caution this forum/Appellant in Appeal 51/2022 is placing on recordbefore this Honn'ble Authority that the Hon'ble National Green Tribunal in its order dt15.01.2024 had directed the R1(GCZMA) quote "to visit the site and submit the currentstatus report of the site in question within two weeks from the date of uploading of thisorder". unquote
It is almost a month since the order was uploaded, this Appcllant has not received any
intimation or notice with respect to the same. Hence I am filing this letter as a reminder.Please note that this appellant will require that the bult up area or each of thestructures on site to be measSured.

Judith Almeida (for Appellantin Appeal 51/2022)

Ltnel/mail.google.com/maillu/o/?ikeeb6aBd7616&view=pt&search=all8&permthid=thread-a:r955371277582572176&simpl=msg-a:r601858207829...
1/2



729/24, 9:29 AM G Suh {1. EOCition of order i 5.01.2024 frsied by the Hon'bie Natioat Gresri Tritbunat, (WZ), Pune. (Endosed). 2. 51..

)15.01.2024.2024
239K 284 A

httng:lImail.googte,comlmaiu/o/?ikeb6ald7616&View=pt&search=all&pemthid*hread-a:r955371277502572176&simpl=msg-a:r601850207829...
212



7I29/24, 9:30 AM

Gmail

Snal- Sub Request direction to the GC2MA Inspecting teAm that tho Appellant forum be pemitted to take photographs and...

Judith Almeida qudith.almeida1707@gmail.com>

sub: Request direction to the GCZMA Inspecting team that the Appellant forum
Oe pemitted to take photographs and be escorted by a Forum volunteer during
scheduled Inspection today 19.02.20241 message

To: gczrma gczma <goacoastalzone@gmail.com>

COLVA CIVIC AND CONSUMER FORUM

To,

Ref: CCCF / GCZMA I29 /2023-2024

The Member Secretary,

House No 257/1, Bagdem,Ward 3, Colva,Salcete-GOA 403708 Mob: 9823085206

GGoa Coastal Zone Mangement Authority,
4n floor, Dempo Towers, Patto,
Panaji, Goa 403 001.

Reg No 268/Goa/2009

Sir,

ExHIBI7 A2290
Judith Almeida <judith.almeida1707@gmail.com>

Thanking You,

Sub : Request direction to the GCZMA Inspecting team that the Appellant forumbe permitted to take photographs and be escorted by a Forum volunteer duringscheduled Inspection today 19.02.2024.

Faithfully,

Sd/

Ref: Notice for Site Inspection GCZMA/SWMP/WP.06/3927 Dt 15.02.2024

Mon, Feb 19, 2024 at 6:46 AM

Ihave received your notice for Site Inspection on 17.02.2024 with respect to order dt
15.01.2024 of the Hon'ble National Green Tribunal (WZ) in Appeal 51 of 2022. It is
requested that you direct the GCZMA inspecting team to allow this Appellant to be
escorted by a forum volunteer and to take necessary photographs of the site during the
inspection scheduled today 19.02.2024.

Judith Almeida (Appellants President)

Date: 19.02.2024

mail google.com/mail/u/ol7ik=eb6a8d7616&view=pt&search=all&pemthid=thread-a:r7851199941328522871&simpl=msg-a:r45986798976..."
1/1
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Jutith Anelda udith.almeidai7070gmail.com>

Ste inspection dt 19,02,2024 of Mis Shamirai Hotel Pvt, Ltd /Sea Coin Hotel in Sy.no 24/1 Cova village.

(nnatSt0 stio dt 19 02 224 of haniretot, Ltd Se Coin Holel in Sy. na 24/1 Cova villago.

gm gzma <qacoRslatzone@gmailcom,secyenv.gon@govin, arunmishra.au@gmail.com

To,

Ref: CCCE /GÇZMA I31I2023 -2024

Sirs,

COLVA CIVIC AND CONSUMER FORUM

House No 257/1, Bagdem,Ward 3, Colva, Salcete-GOA 403708 Mob: 9823085206

The Chairman / Member Secretary,
4h Floor, Dempo Towers, Patto,
Panaji, Goa 403 001.

ExHI2I7 A3 241
Judith Aimetda <judith.almelda1707@gmail.com>

3.

Reg No 268/Goal2009

5.

Tue, Feb 20, 2024 at 10:53 PM

On 17.02.2024 I received the Site Inspection Notice fixing the inspection of
19.02.2024 at 3.00pm with respect to Appeal 51/2022 of M/s Shamiraj Hotel Pvt.
Ltd/Sea Coin Hotel I survey no 24/1of Colva village.

premises.

2. Vide letter dt 19.02.2024 under ref. no, CCCF /GCZMA 30 /2023 -2024Isentan email requesting the Member Secretary to direct the GCZMA Inspecting team to
permit a Forum Volunteer of the Appcllant Forum to escort me and to take photographs
if any.

6.

On 19.02.2024, at 4.00pm the team arrived at the site. I brought to the notice of
the expert member Ms Radha Rao regarding the mail sent to the Authority and my
requcst was not denicd by thc MS of GCZMA.

Date: 20,02.2024

4. During the inspection my collcague voluntecr started taking photographs of
blatantly illegal structures which are in contravention of the CRZ Notification in the
presence of the inspecting officials and the ovwner.

E.M.Ms R. Rao told thc owncr to ask my collcaguc voluntcer to leave the

My colleague was lcaving the premises when taking advantage of this position
taken by the Expert Member the owner forced my forum volunteer to Delete allthe

photographs taken and including from the rccycle bin and told him to leave the
premises.

https:l/mail.google.commallu/or7ikeoböabd78168vow=pt&soarch=alläpernithld=throad-a:r-7025681083005293066&sinpl=msg-air-8663292672.
1/2



7/29124, :31 A Gmal ite Inspection dt 19,02.2024 of Me Shaniral Stotci Pvt, L.tó / Sea Con Hatet irn Gy. no 24/1 Cova village.

In view of the above I apprehend tlhat the report of lhe Expert Member is likely to be
perversc.

Thanking you,
Faithfully,
S/

Judith Almcidu ( Prcsident of the Appcllant Forum)

292

oogle,commailu/o/ik=eb6aBd7616&view=pt&search=all&penthid=thread-a:r-7025681083095293066&simpl=msg-a:r-8663292672. 212
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B9 $te Inapention Roport 6onduGtsd on 19.02.2024 B8 p6r dirsotlois Wis

Hon'ble Natlonal Garoen Tribunal (WZ) dt, 16.01.2024 not providot to his pplarit
Iri Appoal 51/2022 1i1 date d66nitsfolaw swih ths oftisials of ths GGZAA,

duiith Alnniala *juilh,alnskón1707@4Inall.on

CONSUMER FORUM

Houss No 257/1, Bagdem, Ward , Govi, SalcsteGOA408708 Mob: 91208206

Ref: CCCEIGCZMA/31.12023-2024

To,

The Chairman /Member Secretary,
4l Floor, Dempo Towers, Patto,
Panaji, Cioa 403001,

Sirs,

FReg ho 268/Goa/2009

GCZMA.

Suh : 8te Inspectiton Report ondueted on 19,02.2024 as per direetions of the
Hon'hle National Green Tribunal (WZ) dt. 15.01,2012A not provided to this
representative in Appeal 51/2022 till date despite follow ups with the offiedals of the

Thanking You,
Síncxely,

COLVACIVIC AND

Thís representative of ColvaCivic and Consurner Forutn in kppcal 51/2022 has heen
following up with officials of thís fon'ble Authority vith the hope that the Site
Irnspectíon Report conducted on 19.02.2024 as per directions of the ton'hle NatioHal
Green Tribunal (WZ)dt, 15,01,2024 vwould hc providel piving afn opportiunity u this
Appelant to comment on the Report in time before the nezt dats of heariny,
Unfortunately till date this report has not been províded, Therefore, you are requested to
give appropriate dircctions so that the report is provided to the undersigned at the
earlíest,

Stl

Dat6: 11.03.2024

Judith Almeida (Representative ofCCCF)



COLVA CIVIC AND CONSUMER FORUM

Ref: CCCF /GCZMA I 03 /2024-2025

To,

ExHBI7

Reg No 268/Goa/2009
riouse No 257/1, Bagdem, Ward 3. Colva. Salcete-GOA 403708 Mob: 9823085206

The Sccretary of Environment &
Chairman of Goa Coastal Zone Management Authority,
Secretariat Building, Assembly Complex,
Porvorim, Goa 403 501

A5244

Sir,

Date: 24.04.2024

bRECEIVED
Government,of Goa

Secratarial, Povgg"iZA
24 APR

Dated:.

Sub:Request for Re-inspection of Shamiraj Hotels Pvt Ltd /Sea Coin
Hotel in Sy. No. 24/1 of Colva Village, Salcete, Goa.

Ref: Site Inspection conducted on 19 /2/2024 of Shamiraj Hotcls Pvt
Ltd /Sea Coin Hotel in Sy. No. 24/1 of Colva Village, Salcete, Goa. File
No. GCZMA/SMWP/WP/06 To Inspect the site and and inform currect
status pertaining to the property bearing sy. No 24/1 Colva village.

It is with deep regret that this forum is hercby requesting your good office to
kindly call of a re-inspection of the above subject Site as the report dt
19.02.2024 conducted by the GCZMA expert member does not record most
of the observations of illegalities noted and photos taken about 10 in nos of
the violations including measurements taken by Mr.Rohan Verekar Engineer
and Environment Assistant in my presence including measurements of the
several violations in the details of the Site Inspection report. Though the Site
Inspection was meant 'to inform current status'. Hence it is requested that the
Site must be re-inspected and all violations be recorded in the interest of
Environmental Justice and which are in violation of CRZ Notifications for the
following reasons ;

1. The details of Report at point 1, states that the survey no 24/1 of Colva
falls between 200-500m of HTL of CRZ – II as per CZMP 2011 this is
falsely recorded as the property falls within 199m of HTL.
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Final CZMP Map overlaid on the Google
Satellite imagery of Colva village
showing Plot-A, Survey No.24/1 of Colva
Village, Salcete Taluka, Goa
and the CRZ-||-0 to 20Om NDZ zone

Plot-A,
24/1

HTL

ExHIBI1

CRZ-111

0 to 200m NDZ

200m

Fclyçon Ctce 3D peth 30 ohon.

plot-A,

24/1

Lt Fatn

NeTe the dstce tetween yt pe pets en the cound

lergth:

MAetiasiçation

190 se Meters

Draft CZMP 2011 Map at scale 1:4000 showing all the survey nos. of Colva village on

which the boundary of Plot-A, Survey No.24/1 of Colva Village, Salcete Taluka, Goa is

marked and clearly seen within the CRZ-|-0 to 200m NDZ zone
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